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LEGISLATIVE ASSEMBLY,

We, the undersigned, members of the Seleot
Committee, to which the Bill to provide for the
imposition and col'ection of an excise duty on
matches was referred, have considercd the Bill
and bave now the honour to submit this our
ﬁepo:t. with the Bill as amended by us annexed

ereto.

2. Sir Alan Parsons, Secretary to the Govern-
ment of India in the Winance Department, and
Mr. A. H. Lloyd, Member, Central Board of
Revenue, attended the meetings of the Select
Committee and assisted us with intormation. We
have also had the advantage of hearing the
evidenoe of representatives of the main interests
engaged in the match mdustry in India.

3. The most important question that con-
fronted us was whether the duty as fixed by the
Bill would 8o react on the retail selling price of
matches as to bring about a very »erious diminu-
tion of sales. In order to avoid this it has seemed
to us essential that the durty should be so
regulated as to make it possible to have a
reasonable sized box of matches retailed singly
in the bazars at a price of one pice. After very
carcful consideration we have come to the con-
clusion that if this result is to be achieved, and a
sufficient margin of profit left for retailers and
manufacturers, the rate of excise duty, initially
at least, should not be fixed higher than one
rupee per gross of boxes containing on an average
40 matches. We hold that the duty should be at
corresponding rates for matches in boxes of sixty
and for matches in boxes of eighty, and that a
olassification of matches according to these
standards is, the most suitable and convenient
from an administrative standpoint. For matches
packed otherwise we have left the duty to be
fixed by the Governor General in Council. This
class of matches will disappear as sonn as the
provisions of the Bill are brought into full
operetion, when, we understand, a rule will be'
made limiting the number of matches which
may be contained in a box to eighty. We are
convinced that these proposals are fair to the
industry, and are calculated to ensure the good
will of the trade in working the Act. At the
same time we consider that the situation should
be carefully watohed, and that the possibility of
a subsequent enhancement or readjustment of the
rates of duty should be continually borne in mind.

4. We have also given careful consideration to
the position of the cottage industry for making
matches. In this connection our attention was
drawn to the recommendation contained in para-
graph 136 of the Report of the Indian Tariff
Board regarding the grant of protection to the
Match industry to the effect that ¢ though there
was no ground for extending assistance to match
manufacture as a cottage industry, it would be
unfair by means of an excise duty to impose on
cottage factories a special burden which would
not be borne hy better equipped concerns having
greater financial resources ”. We feel that this
contention has considerable force if the use of
banderols is now to be imposed. We have, there-
fore, provided for the grant of a rebate of the
duty payable under the Act at rates correspond-
ing, when the difference in the sizes of boxes 18

en into account, to the oconcession considered

suitable by the Tarif Board, and we have
followed the Tariff Board in taking the output of
the faoctory as a suitable criterion for distinguish-
ing the class of manufactories to which this
concession may be extended. The danger of
abuse of the concession by eplitting up larger
concerns into smaller units could be effectively
met by the nuse of the power which the authorities
will sess to grant or withhold licences to
man re.

6. The main changes made in the Bill are
explained in the following comments on the
clauses affected.

Clause 2.—It has been represented as a possi-
bility that matches might be manufactured
capable of being ignited more than once and
that the provisions of the Bill might by this expe-
dient be partly evaded. The definitions of splints
and veneers are rendered necessary by our altera-
tion of clause 9 to provide for the control of the
manufacture and the import of splints and
veneers, a measure which seems essential for the
successful administration of the provisions
relating to matches.

Clause 4.—~The changes here made ¥ive effect
to our conclusions regarding the rate of duty.

Clause 8.—We have recast this clause to
provide that the notification requiring banderols
upon matches offered for sale may be issued
suhsequently to that prohibiting issue of
unbanderoled matches from mavufactories. In
the normal course it would be impossible in prac-
tice to enforce the presence of banderols on
matohes offered for sale until some time after the
manufacture of banderoled matches had been
effectively organised. A power of exemption is
also provided, for matohes intended for export
will not require to bear banderols and there may
be special kinds of fancy boxes on which b
would be inconvenient or impossible to affix the

- gtandard banderols.

Clause 9.—It will be necessary for the purpose
of effectively enforoing the provisions of the Bill
relating to matches to conurol also the supply of
splints and veneers employed exclusively in the
manufacture of matches and match-boxes. The
amendments here made supplemented by the
consequential changes in clauses 13, '15 and 18
enable this to be done.

Clause 12.—The re-draft is consequential on
the changes made in clause 8. We have also
added a penalty of imprisonment for the offence
of issuing unbanderoled matohes,

Clause 13.—The re-draft is oconsequential on
the changes made in clause 9.

Clause 18.—Most of the changes are conse-
quential. The change in clause (A) of sub-clause
(2) enables provision to be made for inspection
a8 well as searches, while that in clause (d) gives
the reyuir.d power to limit the number of
matches contained in & box or booklet to
eighty.

New Clause 19.—This clause is inserted for the
purpose explained in paragraph 4 above.

Old Clause 19 (now Clause 20).—In consequence

of the change made in the rate of duty proposed
by the Bill a change has been made here to

AN



bring the customs duty which oconstitutes the
protection afforded to the Indian industry into
accord with the duty now proposed.

6. We must point out in connection with this
Bill that there is a very real danger that the
revenue expected to accrue from the daty
proposed might be adversely aTeoted if as a result
of the Bill the use of mechanioal lighters
develop:d so as to become a serious rival to

matches, Such lighters are at preseat wholly.

fmported from abroad ; but tlLe possibility of
the organisation of local manufactare is not to
be ignored. To safeguard the exoise duty on
matches it seems to be necessary that they

New Dmumr;
The 14th April, 1034.
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should be subjected to a suitable excise daty, and
that imported lighters should be subjected to a
corresponding enhancement of the customs duty.
We are advised that provisions to this effeot
would be outside the soope of the present Bill.
We think that a Bill embodying the requisite
provisions should the introduced into the
Legislature at once.

7. The Bill was published in the Gaszetto of
India, dated the L7th March, 1934.

8. We think that the Bill has not been so
altered as to require republication and we
recommend that it be passed as now amended.

B. L. MITTER.

GEORGE SCHUSTER.

F. NOYCE.

HARBANS SINGH.

8. R. PANDIT.

*B. SITARAMARAJU.

L. HUDSON.

DARCY LINDSAY.

N. N. ANKLESARIA.

*B. V. JADHAV.
R. D. DALAL.
M. A, AZIM.

*8, 0. MITRA.

D. N. MUKERJEE.
*SATYENDRA NATH SEN.
*COWASJI JEHANGIR (JR.),

A. H. GHUZNAVI.

*8, K. MAHAPATRA.
R. 8. SARMA.

¢ Bubject to & minute of dissens.

63 LAD
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MINUTE OF DISSENT.

We desire to draw attention to the Statement of

“Objects and Reasons. All the States having match
factories within their territory have not yet
oonsented to enter into an agreement with Govern-
ment to pay into a common pool the proceeds of
the excise duty which they collect from their
Btates. Such States that do enter into an agree-
ment are to receive back from the common pool
an amount calculated on a population basis. We
do not believe this to be a very equitable arrange-
ment, a8 we consider that, due to the difference
in the standards of living in British India and in
Indian States, the consumption of matches in
British Indis must be greater than the ratio of
‘the population.

‘States in India which bave no matoh factories
-within their territory are also going to be allowed
to enter into agreements with Government where-
by they are to get their proportionate share of the
excise duty from the very start, in return for an
undertaking that they will levy excise duty when
a match faotory or factories are constructed in
their States. The result will be that every Indian
State, big or small, will have the privilege of
sharing in this excise duty. Excise on matches,

62 LAD

- to be collected in all units of the Federation, was

oonsidered to be one of the most valuable sources
of revenue for the future Federal Government.
If all States are to be given the privilege of sharing
this revenue immediately, it Wlﬁ be most difficult
in the future to get them to give it up for the
benefit of the Federal Government. They will
get accustomed to count upon this source of
revenue for their own use and we are afraid that
this precedent will be a ocause of considerable
embarrassment to the future Federal Government.
We object to the principle of allowing Indian
States to share in this source of revenue. We
would prefer to see it confined to British India
and stop the import of matches from all Indian
States into British India. Woe realise that there
will be considerable difficulty in doing so effectively
in some parts of India, but we believe that Govern-
ment could make all States co-operate with the
Customs Department to stop smuggling. Indian
States have to come to Government for assistance
on many oocasions and in many directions. We
are of opinion that Government are in a position
to ltipuﬁz with Indian States that the revenues
of British India should be safeguarded against
malpractioes of all kinds.

COWASJI JEHANGIR (JR.).
8. C. MITRA.

B. V. JADHAV.

B. SITARAMARAJU.

8. K. MAHAPATRA.
SATYENDRA NATH SEN.
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[As AMENDED BY THE BELECT COMMITTER.]

{Wosls printed in italies indioate the amendments
suggested by the Committee.)

A

BILL
m .

Provide for the imposition and collection of an
excise duty on maltches.

WrEREAS it is expedient to impose an exvise
duty on matches, to provide for the collection
thereof, and to alter the duty of customs leviable
-on matches under the Indian Tariff Act, 1804 ;
It is hereby enacted as follows ;:— R‘

1. (I) This Act may be called the Matches
Bhort title and oxtent. 1(5;3?‘” Duty)  Act,

(2) It extends to the whole of British India,
including British Baluchistan and the Sonthal
Parganas.

8. In this Act, unless there is anything repug-
Definiti nant in the subjeoct or
nition-. )
context,—

(@) ‘ manufactory ”” means any premises
wherein matches are manufactured :*

(b) ““match ” includes a firework in the form of
a match ; and, where a matchstick con-
tains more heads than one capable of being
sgnited by striking, each such head shall
be deemed to be a match ;

{¢) ‘“ owner "’ includes any person expressly
or impliedly authorized by an owner of
a manufactory to be his agent in respect
of the manufactory ;

(@) “‘splints’’ means undipped splinis such
as are ordinarily used for maksng matches ;
and

(e) ‘‘ veneers’' means veneers such as are
ordinarily used for making match-bozes.

8. A duty of excise at the rates specified in
Imponition of duty on sectiun 4 shall be levied
m.wg on all matches manufac-
tured in any manufactofy

in British India and issued out of such manufac-
tory on or after the 1st day of April, 1034, and
shall be payable by the owner of the manufactory.

4. The duty payable under section 3 shall be
Rates of dut loviad at the following
tes of duty. rates, namely :—

(a) on matches in boxes or booklets containing
on an average not more than eighty—

(s) if the average number s forty or less,
at the rate of one rupee per gross of
boxes or booklets,

(s5) of the average number is more than forty
but not more than sizty, at the rate of one
rupee and eight annas per gross of boxes
or booklets, and

(s4¢) sf the average number is more than sixty,
at the rate of two rupees per gross of
bowes or bookiets, and

(8)-on all other matches, at such rate as the
Governor General in Council may preseribe.



2 %0

8. (I) If any duty payable under section 3
Recovery of duty with i_s not paid within the
penalty. time fixed by rules made
in that behalf under this
Act, it shall be deemed to be an arrear, and the
authority to which such duty is payable may,
in lieu thereof, recover any sum not exceeding
four times the amount of duty unpaid which such
authority may in its discretion think it reasonable
to require,

(2) An arrear of duty, or any sum recoverable
in lieu thereof under this section, shall be
recoverable as ap arrear of land revenue and
shall be recoverable in addition to, and not in
substitution for, any other penalty incurred under
this Act.

8. No person shall issue any fm:%t‘;uhes out of
a manufactory, ex
m};f,‘}:cﬁj,;‘? atohea from in accordance ywith the
provisions of rules made
in that behalf under this Act, or, until such rules
are made, in accordance with the general or
special orders of the Local Government.

?. The Governor General in Council may, by
Power of Governor notification in the Gazette
(] 0Verno : rohihi .
Qeneral in Council to pro- f f India, p . ohibit abeo
hibit import of matches. utely, or with s‘_wh ex-
ceptions as he thinks fit,
the bringing of matches into British India from
the territory of any specified Prince or Chief in
India.

8. (I) The Governor General in Council may, by
notification in the Gazette
GPowolr of coGovtirncz; of India, direct that
teneral in Counc after a date to be specified
direct use of banderols. ;)  po notiﬁcatigg no
matches manufactured
after the date of the tssue of the notification
shall be sssued from a manufactory in British
India except in packets, boxes or booklets bearing a
banderol or stamp of such nature and affixed in
such manner as may be presoribed by rules
made under this Act.

(2) The Qovernor General in Council may, by &
like notification, direct that, after a date to be specified
in the notification, no matches shall be sold or offered
or kept for sale in British India except in packets,
bozes or booklets bearing such a banderol or stamp so
affized.

{3) Whe Governor General in Council may exempt
from the operation of any notification made under
sub-section (1) matches intended for export from
India.

(4) The Governor General in Council may exempt
from the operation of any motification made under
sub-section (2) matches of a particular kind or packed
in a particular manner.

9. From such date as may be fixed by the

Prohibition of manu. Jovernor - General in
factura of matches and Council by notification in
manufacture and import the Gazette of India in
of eplints and veneers. this bebalf—

(a) no person shall manufacture matches or
8plints or veneers in British 1ndia except
under and in accordance with a license
to manufacture issued under this Act;

(b) mo person shall import splints or veneers into
Britich India except under and in accord-
ance with a licencs to import ; and
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(¢) mo person shall audpply splints or veneers to
any person who does not possess a licence
to manufacture maiches issued under this
Act nor otherwise than sn such manner as
may be prescribed by rules made under
this Act.

10. Whoever contravenes the provisions of

Penalty for issue of 8eotion 6 shall be punish-
matches from manufac- ahble with imprisonment
tory in contravention of which may extend to six
section 6. .

. months, or with fine
which may extend to one thousand rupees, or
with both.

11. (I) Whoever, in contravention of any
notification made under
Penalty for import of gaotion 7, imports, or
:}sﬁl:?s in contravention attempts to import,
matches into British
India shall be punishable with imprisonment
which may extend to six months, or with fine:
which may extend to four times the amount
of the duty which would be payable on the
matches if they were liable to duty in British
India or to one thousand rupees, whichever is
greater, or with both imprisonment and fine.

(2) Whoever abets an offence punishable
under sub-section (I) shall, whether such offence
is or is not committed in consequence of such
abetment, and notwithstanding anything con-
tained in section 116 of the Indian Penal Code, xLv of
punishable with the punishment provided for 1860.

the offence.

12. (I) Whoever, in contravention of any
Ponalty for irsue or dilt"(‘ctiux.l ?}‘;d;. u;der
enalty for IRSu sub-section of section
;:l:d;fmmatchel without 8. issues any matches
from any manufactory, *
* * ghall be punishable with smprisonment which
may extend to six months, or with fine which may
extend {0 one thousand rupees or to one rupee for
every *  packet, boxor booklet of mativhes in
respect of which an offence has been committed,
whicheveris greater, or with both imprisonment
and fine.

(2) Whoever, in contraveniion of any direction
made under sub-section (2) of section 8, sells or offers
or keeps for sale any matches shall be punishable
with fine which may extend to one thousand rupees
or to one rupee for every packet, boax or booklet of

matches in respect of which an  offence has been
committed, whichever 18 greater.

18. Whoever, * * * t. L] L
Penalty for manufac- in contravention of the

ture  of matches and provisions of section &
manufacture and import manufactures  matches
of splints and veneers . gplints or vemeers or
ety smports eplints or vencers
into British India or supplies splints or veneers:
to any person shall be punishable with imprison-
ment which may extend tosix months, or with
fine which may extend to one thousand rupees,
or with both.
14. Whoever evades, cr attempts to evade, the
paymwent of any duty
Penalty for evasion of pavable by him under
duty or failure to supply this Act, or fails to-
information. supply any info}!l'mati'on
i ie required under t}!is Act or the rules
:,h:,l;:ls'lo, lgmwingly Au pplies false information,
ghall be punishuble with im rissnment which
may extend to 8ix months, or with fine which may
extend to vne thousand rupees, or with buth.
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15. Any Court trying an offence under this Act

‘Power of Courts to mMmay  order that any
order  for'eiture  of matches, splints or
matches, spliMs  or pepeers, toguther with
Sonsers. the boxes, packing or
wrappings thersof, in respect of whiog the Court
is satisfied that an offence under this Act has
been committed, shall be forfeited to His Majesty .

18. The Jaw for the time being in forve relating to

Application of Act VIII Sea Custums and to goods
of 1878 to the importa- the imgortation of which
tion of matohes, splinte js prohibited by section
or vencers 18 of the Sea Customs
Act, 1878, shall apply in respect of matches,
splints or veneers, the importation of which
is prohibited by or wunder this Act, and
the officers of Customs and the officers em powered
under the Sea Customs Act, 1878, to perform the
daties imposed by that Aot on a Customs-Colleo-
tor and uther officers of Customs shall have the
same powers in respeot of such matches, splints
or veneers as they have for the time being in
respect of goods the importation of which is
prohibited by section 18 of the Sea Customs
Aoct, 1878

Provided that the penalty for the offence
speoified in section 167, No. 8, of the Sea Customs
Act, 1878, shall, where the offence is committed
in relation to matches, splints or veneers the
importation of which is ?rohibited by or under**
this Act, be a penalty of confiscation omly, and
such penalty of confiscation shall not be inflicted
under seotion 167, No. 8, of the Sea Customs Act,
1878, in any case where the person concerned in
the offence is sent for trial under section 11 or
section 13 of this Aoct.

17. The Governor Genemé in Councili may, by

ication ¢ . notification in the Gazette
vis?(}:ghi:‘fh?c: f t\}f‘;lf r‘;f of India, declare that any
1878 to the duty on of the provisions of the
matches. Sea Customs Act, 1878,
relating to the levy of and exemption from ocus-
toms duties, drawback of duty, warehousing,
offences and penalties, confiscation, and procedure
relating to offences and appeals shall, with such
modifications and alterations as he may consider
neoessary or desirable to adapt them to the
circumstances, be applicable in regard to like
matters in respect of the duty on matches imposed
by section 3.

18. (I) The Governor Generalin Council may,

Power of QGovernor Dy notification in the
General in Council to QGazette of India, make
make rules. rules to carry into effech
the purposes and objects of this Act.

(2) In particnlar, and without prejudice to the
generality of the foregoing power, such rules
may—

(a) prescribe the rate of * duty referred
to in clause (b) of section 4 ; ‘

(b) provide for the assessment and collection
of the duty and the authorities by whom
funotions under this Act are to be dis-
charged, the issue of notices requiri
payment, the manner in which the duty
shall be payable, and the reeovery of
arrears ;

(c) provide for the distinguishing of matches,
aplints or veneers which have been
manufactured under licence, of splints
or veneers which have been mported under
licence and of mutches on which dwty
ha# been paid, or which ave exempt
from duty under this Acet;
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(d) regulate the issue of matches out of any
manufactory and limit the number of
matches which may be contasned ina
box or booklet ;

(e) impose on the owners of manufactories
and on persons engaged in the sale of
matches the duty of furnishing informa.
tion, keeping records and making returns,
and prescribe the nature of such informa-
tion and the form of such records and
returns, the particulars to be contained
therein, and the manner.in which they
shall be verified ;

(f) provide for the issuing of licences, the
form and the conditions of licences, and
the fees to be charged therefor ;

(g) regulate the sale of splints and vencers ;

(#) provide for the detention of matches for
the purpose of exacting the duty, the
oconfiscation, otherwise than under section
16, of matches, splinis and veneers in
respect of whioch breaches of the Act
or rules huve been committed, and the
disposal of matches, splinis and veneers
80 detained or confiscated ;

(¢ authorize and regulate the inspeciion or
search of any place or conveyance used
for the manufacture, storage or carriage
of matches, splints or veneers ;

(§) authorize and regulate the composition
of offences agaiust, or liabilities inourred
under, the Act and rules including com-
posite payments in lieu of duty ; and

(k) prescribe the nature of and the manner of
affixing banderols or stamps.

(3) In making any rule under this section the
Governor General in Council may provide that a
breach of the rule shall, where no other penalt
is provided by this Act, be punshable witK
imprisonment for any term not exceeding six
months, or with fine not exceeding one thousand
rupees, or with both imprisonment and fine.

(f) The Governor Genmeral in Council may
delegate all or any of his powers under this section
to & Local Government.

19. The Governor @eneral in Council may, by
notification in the Gazette
Pouwer gm go;mor of India, make ndeafto
Goneral in Council to pro-  peouide for the grant of a
vids for rebate of duty. rebate ojf the duty payable
under section 3 on matches manufactured in any
manufactory whose dasly ouiput does not exceed one
hundred gross of bozes to the following extent,
namely :—

(5) where the average number of matches in a
box or booklet ss forty or less, a rebate of ten
pies per gross of boxes or booklets ;

(¢8) where the average number of maiches in a
boz or booklet s more than forty but not
more than sizty, a rebale of one anra and
three pies per gross of bozes or booklets ;
and

(45) where the average number of matches in &
boz or booklet is more than s1xty, a rebate of
one anna and esght pies per gross of boxes
or booklets.

20. (1) In the Second Schedule to the Indian
Amendment of the Tariff Act, 1894, for ———

Second Hchedule, Aot  sub-head (a) of Item oo
VIII of 1854. No. 169 and the '

entries in the third and fourth columns relating



VI of
1894,

Burma Act
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thereto the following sub-head and entries
shall be substituted, namely :—

‘(@) MaTORKS—

(1) In boves or | Per gross of boxes | The rate at which
booklets con- or booklets. exoise duty €0
taining on Jor the time
an  average being leviable
not more than on auck matohes
40 matches. _ manufactured

in British
India plus ten
. | annae.

(2) In boxes or Do. . | The rate at which
booklets con- evoise duty ¢s
taining  on Jor the time
an  average being  leviable
more than 40 on such mat.
but not more ches manufac-
than' 60 mat- tured "
ches. British  India

plus  fifteen
annas.

(3) In boxes or Do. . | The rate at
booklets con- which  excise
taining on an duty 18 for
avérage mors the time being
than B0 bu! lsviable on
not more than such  matches
80 matches. manufactured

in British
India plus one
rupee and four
annas.

(4) AU other | For every 48 | The rate at whioh
matches. matches or frac- excise duty is

tion thereof. Jor the time
being  leviable
t on such matches
manufactured
" British
l India plus one
pie.ll

\

{2) Notwithstanding anything ocontained in
seotion 4 of the Indian Finance (Supplementary
and Extending) Aoct, 1931, the additional duty
imposed by thac section of that Act shall not be
levied or collected on any article chargeable with
duty under sub-head (a), Item No. 159 of the
Becond Schedule to the Indian Tariff Act, 1894,
as amonded by this section.

21. The Burma (Excise) Duty on Matches Act,
1932, is hereby repealed
with effeot from the 31sb
day of March, 1934, but all the provisions of that
Aot and of the rules made thereunder shall, not-
withstanding such repeal, continue to apply to
any matohes liable on the 31st day of Muroﬁ, 1934,
to duty under section 8 of that Act, and to any
prooeedings commenced in relation to any suo

matohes,

Repeal,
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GOVERNMENT OF INDIA.

LEGISLATIVE ASSEMBLY
DEPARTMENT.

— ——

Report of the Select Committee on the
Bill to provide for the imposition and
collection of an excise duty on matches,
with tbe Bill as amended.
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